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FINAL ORDER No. 50482/2025 

 

JUSTICE DILIP GUPTA: 

This appeal has been filed by ITC to assail the order dated 

26.04.2012 passed by the Commissioner adjudicating the show cause 

notice dated 25.02.2010 for the period October 2008 to September 2009 

and the show cause notice dated 20.04.2011 for the period October 2009 

to September 2010. 

2. Detailed facts have been stated and considered by order of date 

passed in Service Tax Appeal No. 706 of 2011 filed by the department and 

Service Tax Appeal No. 1086 of 2011 filed by ITC. 

3. The issue involved in this appeal relates to manpower recruitment or 

supply agency service to the five hotels. For the reasons stated in the 

order of date passed in Service Tax Appeal No. 706 of 2011 filed by the 
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department and Service Tax Appeal No. 1086 of 2011 filed by ITC, the 

contention advanced by the learned senior counsel assisted by Ms. Mallika 

Joshi for ITC cannot be accepted. 

4. This appeal, therefore, deserves to be dismissed and is dismissed. 
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